CENTRAL ADMINIS TRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahakad, this the 22nd day ef December, 2004.

QOHIM : HON. MH. JUSTICE S.A. SINGH, V.C.
« M. D, A. TIMAKRI, A.M.

U.A. Ne. 1580 eof 2004
‘RoP. Verma, son of Late N.L. Verma, x/e 29, Janta Celeny,
Shahganj, AXxgra..... sersvApplicant.
Ceunsel fer applicant : Sri S.P. Singh.
Versus
l. Unien ef India threugh the Secretary, Ministry ef
Cemmunicatien, Department eof Pest, New Delhi.
2, Pest Master General, Asra Regien, Agra.
3. Senier Superintendent eof Pest Offices, Agra HRegien, Agra.
cesescnse seeesHespondents.
Ceunsel for respendents : Sri S. Singh.
@ ADES (ORAL)
BY HON. MR. JUSTICE S.R. SINGH, V.C.
Heard Sri S.P. Singh, learned ceunsel fer applicani

Sri S. Singh, learned coqnsel for respondents and perused
the pleadings.

2. The instant ©.A. has been preferred against the
order dated 10.11.2004 whereby the applicant has been
removed frem service. The impugned erder, it is net
disputed, is an amlaﬁo {i‘" The applicant has preferr-
ed O.A. witheut oﬁctmg the alternative remedy of appeal.
In the circumstances, the @.A. is dispesed of at the
admissien stage itself with the directien that in case the
applicant prefers an appeal within 15 days frem teday, the
same shall be censidered and dispesed of in accerdance with
law expeditieusly within a peried ef feur menths.

Ne erder as te cests.
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